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DATE 

,30.5.94' - 	Learned counsel Iter the applicant 

is present. Learned Sr. C.C,S.C, Mr S. Au 

is absent on personal grounds. 

List tomorrow, the 31.5.94 for 
consideration of admission. 
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31,5.94' 	Learned counsel Mr B.K,'Sharma for 

the applicant, 5 hri U. Kumar subits to 

implead,Principa]., CTTC, Guwahati, as 

' respondent No,5 in .  this application, Prayer 

allowed, Let Mr B.K, Sharma amend the 

• .. .. 	 . . 	I application. 

The application is  
,amended.. 

Heard learned counsel Mr B.K. 

'. Shàrma for the. applicant. Perused the 

statement of grievances and reliefs sought 

for In this application, Learned Sr. C,G.,C •  

Mr S. Rlirecelves copy of this application 

and makes his submission. The applicatjn 

is taken up for admission and disposal. 

r 	
' 	 The applicant assails the order 
, No.Ea2 1 3/PM/xam/94..95/101 dated 19,5,1 994 

(AnnexureS) issued by the Telecom District 
- 	. 	. 	 . 	' 	•' 	 fj; 
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1..5.94 
Engineer, Tezpur. 

I 	
•: 

The applicant was casual Mazdoor 
• ................ ..'Since 1974 in the dOpartmnt of Telecommul  

1 • 	
, nicatn and in 1 989 he was made a 

.
.; 	

'regulak Mzdoor in,the said department 

• 	 . 
.. 	 against substantive post. Thersaftar he 

' 	.iwas aöléctedtothe Phone mechanic Grade,[ 

and sent tor training at CTTC, Guwahati. 
. i Presently he is undergoitrainjng 

	

.............................. .......... ... 	 which will be Completed on10,6.1994, In 

the msantime #  the Telecom Djstr* 

ngirwer, Tez.pu.r issued the impugned 

• . order under Annexure5 requesting the 

- . 	 Principal, •CTTC, Guwahati to release the 

• 	 applicant from the Training centre 
. 	

, immediately with instructions to report 
for duty in his parent cadre tJ hava 
perused the contents in. the impuged 

- 	 . 	

I 	letter N. 213/PM/xam/94..95/101 dated 
19.5.1994 (Annexura5), ia find no justi.. - 	 . 
fication as to why he should be debarred 
from completing the trainingç, 

4L 	 hich will be over by 10.6,1 _____he 

	

, 	, authority-will have enough ti, 	look 

• 	
I" 	 into the complaint and do the needful in 

• •j 	

ccordanca with the Rules, Under the facts 

• 	and circumstances we consider it just and 

expedient to quash the impugned order 

,datad'19,5.1994 (Annexureii.5). 

This application is allowed. The 

impugned order contained in letter 
• 	 . 	 No.E-213/N/xam/94..95/1Q1 dated 19.0 994 

I 	 (Anaexure..5) is quashed and consequently, 
all the respondents including the Principal, 

• 	 CTTC, Guwahati, shall allow the applicant to 
." .completa.the,trairing course at CTTC, 

9ad 
frice to inform all concern- 	

Gwahati. . 
Copy of the ordermay be • 	 ; 	;IThis applicationjs disposed of 4  

the counsel for, 	' with theabova order. 

Inform all concerned, 
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